OPEN COURT

CENTRAL ADMINISTRAT IVE TR IBUNAL
ALL A ABAD BE NCH ALLAHABAD.

Original Applicagtion No.586 of 2002,
Allghglvad this the 13th day of May 2003,

' Tri i, V.C.

Kavira]j

son of Cheedi Lal,

Resident of Mohalla Daulat Bagh,
Tehsil and District Moradabad.

----..-.-.prlicaﬂt.

(By Advocate : Sri V.A. Ansari)
Ver su s,

Ts Union of India
through Secretary

Ministry of Tele-communication,
New Delhi,

2% Bharat Sanchar Nigam Ltd.,
through General Manager (Telecom)
District Moradabad.

3 Assist,rt General Manager (Administrgation)
Telecom, Bharat Samhar Nigam Limited,
District Moradabad.

4, S.D.E.T., Co-AXIAL, Maintenance,
District Moradabad.

5. DiEiTl EU—HXIAL-NaintEHEHCE
Jistrict Bareilly.

-----.-...Respﬂﬁdants.

(By Advocagte : Sri R Sharma)

By this 0.A., filed under section 19 of Agministrative
Tribunals Act 1985, the applicant has prayed for
regularisation of service of the applicant. The relief
has been sought by the applicant ggainst Bharat Sanchar
Nigam Ltd which is a curporgtion, Central Government has

not yet issued any matification under : section 14(2)

of Administrative Tribungls Act 1985 o nferring jurisdiction




on this Tribunal to hear the disputes agg;ﬁiﬁgﬁaﬁgjg

Sanchar Nigam Ltd.

2, In.the circumstances, this 0.A. is nat Iﬁggiiﬁ' -
&
maintainable. The legal position in this regard has been

settled by judgment of Division Bench of Delhi High .
Court in C.W.P. No.,2702/01 decided on 24,08,2001 in the
cage of Sri Ram Gopal Verma Vs Union of India and others
reported in 2002(1) A.TI.5.L.J. 352 and Bombay High Court
in the cagse of B.S.N.L. Vg, A.R. Patil reported in

2002(3) A.T.J. page 1.

3% This 0.A. is accordingly dismissed as not

maintainable.

No order as to costs.

Vice-Chairman.

Manish/-




